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Item No.14         Court No. 2 
 
 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 

 

Misc Application in Disposed of Cases No. 61/2024  
In 

 Original Application No. 42/2024 

 
 
 

Madasir Hasan and Ors            Applicant 

 
Versus 

 

State of U.P.        Respondent 
 

  
 

Date of hearing: 12.08.2024 

 

 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

  

 
 

 Applicant:  None 

 
 

 Respondents:   Ms. Sthavi Asthana, Advocate for UPPCB 

    Mr. Abhishek Krishna, Advocate for Respondent No. 3 (through  

    VC). 

  
 

 

 

ORDER 
 

 
 

 

1. Respondent 3 is represented by Sh. Abhishek Krishna, Advocate  and 

states as a last opportunity he be granted 10 days further time to submit 

response. He may do so.  

 

2. Respondent 4 & 5 are neither represented through their authorized 

representatives nor through counsel and have also not submitted any 

response pursuant to order dated 01.07.2024. They are however, also 

granted as a last opportunity, 10 days’ time to file their response, if any, 

failing which respondent 4 & 5 shall appear in person on the next date. 
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3. List on 30.08.2024. 

 

 

4. Registry is directed to communicate this order to respondent 4 and 5. 

 

 

 
Sudhir Agarwal, JM 

 

 
 

Dr. Afroz Ahmad, EM 
August 12, 2024 
Misc Application in Disposed of Cases No. 61/2024  

In Original Application No. 42/2024 
AB 
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Item No.10         Court No. 2 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

MA No.61/2024 

In 
Original Application No. 42/2024 

 
 

Madasir Hasan and Ors.                             Applicant 

 
 

Versus 
 

 State of UP                                            Respondent 

 
 
 

Date of hearing: 01.07.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

  

 

 Applicant: None 
 

 Respondent: None 
 

 
 

 

ORDER 
 

 
1. Original application was registered exercising suo-moto jurisdiction 

taking cognizance of a newspaper report sent by Muddasar Hasan 

complaining that at Village Jalandhari, District Azamgarh, there is low 

lying area wherein domestic sewage is collected and due to overflow it 

enters residences of local people causing lot of pollution and health 

hazards to them and no action was taken by concerned authorities in the 

matter. 

2. Original application was disposed of by Tribunal vide order dated 

06.03.2024 observing that complaint at the first instance may be looked 

into by concerned authorities at district level and, therefore, Tribunal 

constituted a joint committee comprising State PCB and District 

Magistrate, Azamgarh. Committee was directed to collect relevant 

information and take appropriate action for remediation and rejuvenation 
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so that alleged pollution may be removed. Committee was required to 

submit a compliance report with the Registrar General who was supposed 

to place the matter before the Tribunal if any further order is required. 

 

3. It is pursuant to the said order, matter has come up before us 

whereby report of District Magistrate, Azamgarh dated 02.05.2024 has 

been registered as MA 61/2024. Report infact confirms the complaint. 

However, it says that after site inspection, officials of Nagar Palika 

Parishad, Azamgarh took steps for arresting the discharge of domestic 

effluent in Mohalla Jalandhari. For diversion of sewage effluent a 

proposal for construction of drain was given on which action is being 

taken. UP Jal Nigam in Nagar Palika area is constructing 8 MLD sewage 

treatment plant and also laying down 2 km sewer line of which 85% of 

work has been completed. 

 

4. It shows that diversion drain/sewer line is yet in the stage of 

construction, discharge of sewage effluent in area is still continuing. We 

are unable to understand as to how the said discharge has been stopped 

or diverted when the drains/sewer lines have not been constructed and 

operated till date and they are in the process of construction. This is a 

serious failure of compliance of environmental laws and norms on the 

part of the concerned authorities particularly Nagar Palika Parishad, 

Azamgarh and District Magistrate, Azamgarh and operating agency Le. 

UP Jal Nigam. This is clearly violation of Section 24 of Water (Prevention 

and Control of Pollution) Act, 1974 (hereinafter referred to as Water Act, 

1974'). 

 

5. We are also surprised as to why in such circumstances no punitive, 

preventive and remedial action has been taken by Uttar Pradesh Pollution 

Control Board against the violators. 
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6. We, accordingly, implead the following as respondents: 

 

(i) Uttar Pradesh Pollution Control Board through its Member 

Secretary, Uttar Pradesh Pollution Control Board, Building. No. TC- 

12V, Vibhuti Khand, Gomti Nagar.; 

(ii)  District Magistrate, Azamgarh; 

(iii)  Nagar Palika Parishad, Azamgarh, through its Executive Officer, 

Nagar Palika Parishad, Azamgarh; 

(iv)  UP Jal Nigam, through its Managing Director, Uttar Pradesh Jal 

Nigam (Rural) 6, Rana Pratap Marg, Hazratganj, Lucknow, Uttar 

Pradesh; 

(v)  Principal Secretary, Urban Development, UP, Shri Mahavir Prasad 

Bapu Bhawan, Lucknow. 

 

7.  Registry is directed to issue notices to all the above respondents. 

They may file their response and show particularly as to why appropriate 

punitive action may not be taken in respect of the past and continuing 

violations with regard to discharge of sewage effluent on the open la 

without treatment causing pollution and thereby violating Section Water 

Act, 1974. 

 

8. List on 12.08.2024. 

 

 

 
 

 
Sudhir Agarwal, JM 

 
 
 

 
 

Dr. Afroz Ahmad, EM 
July 01, 2024 
MA No.61/2024 

JG. 
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